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1 18,6 .9 Heard Mr M.M,Bgsu,lecgrned counsel for the applicant,

On going through the averments in the application and the
annexures thereto it appe ars that as yet no final order of
the disciplinary authority has been received by the applicant

and accordingly no question of exhausting of: the remedies

available under the departmental rules could arise. In such
circumstances, we are of the opinion that the application
| 15 somewhat premature and we are not inclined to admit it

at this stage,
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